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are being taken fo promote a new
work culture in the steel plants.

Representation by truck loaders of
Giridih Colliery Bibar

2288, SHRI CHATURANAN MISH-
RA; Will the Ministey of LABOUR be
pleased to state;

(a) whether it is a fact that on the
basis of a mass representation by
truck loaders of Giridih Colliery of
Bihar his Ministry has made a dcpart-
mental inquiry into their conditions;
end

(b) if so, what are the findings
thereof and what action has been tak-
on thereon?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
1. ANJAIAH); (a) Yes. Sir,

(b) The enquirics made by the Re-
gional Labour Commissioner (C)
Dhanbag and the Assistant La-
bour Commissioner (C), Hazaribagh
regarding working conditions of the
truck loaders in Giridih Project reveal
that they are not the employees of
the Management of Giridih Project of
Cenftral Coal Ficlds Lid., but they are
self-employed wversons, The purcha-
serg of coal who come along with
their trucks for lifting the coa]l sold
by the colliery management utilise
such truck loader: as are available at
the loading poini for loading coal in
their truckg and make payments to
them at negotiated rates.

Employment of bonded labourers at
the Rajasthan Camal Project

2289, SHRI KRISHNA KUMAR BIR.-
LA. Will the Minister of LABUOR be
pleased to state: -

(a) whether Government are aware

of the employment of bonded labour-

crg through coutractors gt the Rajas-

than Cans] Project and of their mise-
_rable plight: and

(b) i so, what steps have been tak-
- en by Government in the matter?

[ RAJYA SABHA ]
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THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJAIAII): (a) Attcntion of the
Government has been drawn to the
report which appeared in the press re-

cenfly, ]

(b) Necessary information has been
called for from the Government of
Rajasthan and on receipt would be
1aid on the Table of the House,

Review of Coutract Lahour Act, etc.

2280. SHRI KRISHNA KUMAR
BIRLA: Will the Minister of LABOUR
be pleased tu gtute:

(a) whether Government have made
any critical review qof the Contract
Labour Act and the Inier-State Mig-
rant Werkmen Act so g3 Lo know the
legal loopholes in their application and
the extent ty which these Acts have
become redundant and required 3
fresh look to make them mwre strin-
gent, useful and meaningful; and

(b) if so, what are the detailg there-
of?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
T. ANJAIAH): (a) and (b) A batch
of amendments (g the Contract La-
bour (Regulation and Abohtion) Act,
1970 are being processed. A Seminar
on Migrant Workers wag organised by
the Labour Ministry recently. Recom-
mendationg of the Seminar are await-~
ed,

- -t e C - . -

Licences for import of dry fruits

2291, SHRI PYARELAL KHANDEL.-
WAL: Wil] the Minister of COMMER-
CE be pleased to state:

(a) what 1s the number of import
licences issued for the import of dry
fruits slong with the mamey of per-
sons/parties (0 whom such licences
were issued and also the dateg of
issue of such iicences;

(b) whether it is 5 fact that most of
these licence holders sell theiy yearly
quota at a premiium ranging from 150
per cent to 250 per cent to other per-



